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f HE WORKING ]OURNALISTS (CONDITIONS OF SERVICE)
--AND MISCELLANEOUS: PROVISION S (AMENDMENT)
ACT 1974 :

_.No. 60 or 1974 o
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[2lst December 1974_]

An Act further to amend"":the Workmg ]ournahsts (Condmons of
Serv1ce) and- Mlscellanepus Prov1s10ns Act 1955. o

7 U Ba it enacted 'by Parhament in the Twenty-ﬁfth Year. of the
\Repubhc of, Ind1a as follows - - . -

; Thls Act may be ca:

he Workmg Journahsts (Condmens of Shi r't' :
,,,,, _ ﬁﬂq B

20In subisection (1) of sect1%n 1 of ‘the Workmg Journahsts (Con- Amend- :

 450f 1958, dltlons of Service) and Mlscellaneous Provisions Act, 1955 (heremaiter meént ot
- referred to.as. the principal.Act); for the words “Working Journalists”,  section'l.
the words “Working Journalists and other NeWspaper Employees” shall S

be subs’ututed et \ o
A ol . B
: 3 I t n Z f th t— »
n sec 10 O e pr1nclpal A,Q | _—
ment of
(a) for clause (a), the- folloiQfmg clause shall be substituted, ~section |
i o 3 ‘(a) “Board” 'means—- v ’w‘-ei

(i) in relation to workis urnahsts the Wage Board
' "-constl\tuted under sectlon 9; aﬁ\el S
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. II-A.

. certain

458 Working Fournalists (Conditions
: : Provisions

© . (i) in relation to

of Service) and Miscéllancons
(j‘}mendmenz)

glon-journalist newspaper employees,

[ACT 60

the Wage Board constitlited under section 13C;’;

.(b) after elause (d) ‘the fdliowing .clause shall be

namely:— .
i ‘(dd) “non- ]ournahst n
.employed to do any work i
establishment, but does not
@) is'a Workmg ;)c
(i) 1is employed 1
tive capacity, or :

inserted,

swspaper employee” means a person
n, or in relation to, any newspaper
include any such person who--

urnalist, or
alnly in a managenal or admlmstra-

(id1) being employed in a supervisory capac1ty, performs,

éither by ithé nature of

the duties attdched to hisioffice oF Hy

. #4reason- of the powers 2Ves‘:’;ed in ‘himstirictions ﬁlamwa of a'

4. In the principal Act, after Ohapter 1I, the followmg Chapter shall

“CHAPTER I-A
NON—JOURNALIST ]\%EWSPAPER EMPLOYEES |

ernment may, in the manner here-
in respect of non-journalist news-

o time, at such intervals as it may,
s ﬁxed under th1s sect1on o

y be ﬁxed 058 revxlsed-: !by ther*(ientral
ournahst newspaper employees _for

),:

ing. ratf‘e ,
‘of wa e%'i
in respect’
of nan~ -
jousnalist.
NEWSH: 1o
paper
employees.

Boalrd whieh shall consis Tot— 1

! "‘.tpaper estabhshments, o

Ty 1P10Yees: and' Coire

(b) two- persons representing; nonuj.ournaliis’&-' riéwipalpier: Tk

- Lo, P ‘ ’(
1ng or rev1smg rates of Wages in.
haper employees under this; Qet,, the

managerial nature;’., . ;
Inser- .«
tion of be inserted, namely:— co
new - © 3
Chapter '. -
 Fixation 13B. (1) The Central Goy
.- or revi- inafter provided,—
sion of - i : :
rates of (a) fix rates of wages
‘wages paper employees; and
of non- . . C
journalists © ¢B) revise, from time 1
news- . think fit, the rates of Wage
paper T T L AL A
employees. - (2) “The rates of wa,ges mg
’ : Government ih respect of non-
se timerwork and-fon-piece: work.)
Wage ‘ 13C. For the purpose of fixi
Board . respect of non-journalist: news)
forreyis, © 4. :Geriteal Governmeht shall’

i 1d wherr necessary, chstltute a V&age‘

A(a) two, .Rersons.representing employers in; relation: to ngws-
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(c) three ‘independent jpersons, one of whom shhll bea person

\ _ who is, or has been, a Judge of a High Court or the Supreme‘

Chair man thereof

Appl N
tion of
ernment and non-journalist
mod1ﬁcat1ons that—

provisions.

Court and who shall be appoirted by that Government as’ the

= :13D The prowsmns of sect1ons 10 to 13A shall apply to;l@;ad in
relation to, the Board constitufed under section 13C, the Central Gov-
newspaper employees sub]ect to the

[

therein, wherever they ogc

1 R (a) the ’ efereneeﬁ to) theiB,QandE and» 'w‘otking journalists

ur, shall be consjrued respectively as

" references to the Board cgnstituted under section 13C and to non-
Journahst newspaper employees,
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(b) the references in su section (3) of section 11 to section
9 shall be construed as a reférence to section 13C; and

(c) the references in seci ion 13 and section 13A to section 12
shall be construed as refere ces to sectmn 12 read with this sec-
cdonl T L v : :

l\\

5. In section 19B of the pr1nc1 Act for the words “any working
journalist”, the words “any hewspaper employee” shall be substituted.
ji

8. In sub-section (3) of sectioé 20 of the principal Act,—
i

(i) for the words “or in fwo successive sessions”, the words “or
in two or more successive sessmns” shall be substltuted

(it) for the words “in WhJch it is so laid or the session immedi-
ately following”, the words $immediately following the session or the
o successwe sessions aforesaldg” shall be substituted.

itk

29 Law—902.

Amend-
ment of
section
19B,

Amend-~
ment of
section
20.




